
Written An1w1r1 PHALGUNA 16, 1907 (SAKA) 

Jute Mill• In Orlssa 
1958. SHR.I SllIBALLAV PANI· 

OlµHI : Will tho Minister of TBXTILBS 
lie pleaaed to state : 

(a) the namo1 of jute .mill• in Oriua 
bldicatin1 the names of their oners ; 

. -(b) the total value of tho ir busineu 
~tloot and their CIJ'Ort earni·DP 
. ..-laa the last three years ; and 

(c) whether aome of the jute milla in 
Orlaa have received money from the 
Union Government for the purposes of 
mode.rnisation, export subsidy, freiallt 
concession, etc. ? 

THE MINISTER OF STATE OP TRB 
MINISTRY OF TEXTILES (SHIU 
CHURSHID ALAM KHAN) : (a) to (c) 
The requisite information is being co1Jected 
and will be laid on the Table or th~ House. 

['ha11slatJon] 
Refinance Fadlity at Concessional Rate 

to Fair Price Shops 
lQSQ. SHRI DILEEP SlNGH 

BHUR.IA : Will the Minister of FINANCE 
t,e pleased to state : 

(a) whether Gov~rnment have under 
consideration a proposal to make refinance 
facility available at concessional rate to 
fair price shops under the Public Distribu· 
tion System for distributing essential 
commodities ; and 

(b) if so, the details thereof? 

THE MINISTER OF ST ATE IN THE 
.. INISTRY OF FINANCE (SHRl 
JANAllDHANA POOJARY): (a) and (b) 
The Reaerve Bank provides refinance to 
1eheduled commercial banks fur food 
credit and export credit. 

The Reaerve Bank of India does not 
baYC any scheme for providin1 refinance 
facilities to scheduled commercial banks 
11afnst credit made available by them to 
fair price shops. 

£.&tglish] 
b.e.truction of Recordl of Ofttee of AceotlDtall*· 

General, Allahabad 
· 19.60 PROP. MADHU DANDA· 

VAIS: WHI the Minister of f'INANCB 
~ pleased to eta te : 

(&) whe tber the Office of Accountant 
General was split up into '' Accounts" aa4 
''Audit" on 1st March, 1984; 

{b) Whether after this bifurcatioQ 
··. li:n1tcad of preserving separately the rtcordt 
of ''Accounts" and ''Audif' departmeiat1 
in the Accountant General's Oftlce, 
Allahabad. some or the important rocord1 
have been destroyed ; 

(c) if so, whether the All India Audit 
: aad Accounts Association wrote to 
him on 21st January, 1986 complaJotq 
about the destruction of these records; 

·and 

( d) i( so, whether this complaint hu 
been inquired into, if so, the action takon 
thereon? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SHB.I. 
JANARDHANA POOJARY): (a) Yes, Sir 
Consequent on the r estrocturing scheme 
implemented in the Indian Audit and 
Accounts Department with effect from 
1.3.1984, all the Accountants Oenera1'1 
Offices throughout the country wi,re 
separated into two separate offl;es, one 
relating to Audit and another relating to 
Accounts and Entitlement functiong. 

(b) The separation of Audit offices and 
Accounts and Entitlem!nt offices did not 
involve separation of the eX1isting records 
between "Accounts" and "Audit". 
Records are destroyed only· after their 
prescribed period of preservation is over. 
There has been no destruction or important 
records prematurely. 

(c) and (d) A communication dated 
21.1.1986 from Shri Kirpa Shankar 
Srivastava in his capacity as the Executive 
Committee Member of the local Associa• 
tion in the office of Accountant General, 
Uttar Pradesh, which is called the·: 
uBrotherhood", complaining about tbo 
destruct ion of record:j, has been received, 
This letter is not purported to have been 
written for and on behalf of the Associa· 
tion. This letter however has been looked · 
into and it is round that there has been no 
wanton destruction of current records in 
vipla~ioo , of the reJevan t instructions 
roladoa ·to the preservation of record,. 
The allegations made that such recordf 
were· destroyed by official conQivanico .. 
are, therefore, ba~eJess! 




